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I P.M. 

The House reassembled after lunch at two 
minutes past two of the clock, Mr. Deputy 
Chairman in the Chair. 

DEMAND   FOR   STATEMENT   RE. 
REINSTATEMENT OF RAILWAY 

WORKERS 

SHRI BHUPESH GUPTA (West Bengal): 
Sir, I wish to bring to your notice of what has 
happened in the other House... 

MR. DEPUTY CHAIRMAN: We are not 
concerned with the other House. 

SHRI BHUPESH GUPTA: This is to put 
the record straight. As you know, Sir, they 
referred to the President's statement with 
regard to the railway strike and the 
reinstatement of the workers. The matter was 
raised in the other House... 

MR. DEPUTY CHAIRMAN :    You 
cannot get up like that. 

SHRI BHUPESH GUPTA : I have to get up 
like this—one way of getting up is to get up. 
All that I would request you, Sir, is to ask the 
Railway Minister to follow the same thing. If 
the Minister has given an assurance in the 
other House that he would make a statement 
as to what they have done in fulfilling the 
promise of no-victimization, we should have 
the same assurance. And the statement should 
be made simultaneously in both the Houses. 
We are worked up very much... 
{Interruptions) 

MR. DEPUTY CHAIRMAN: Prof. 
Rasheeduddin Khan—not here; Shri Krishna 
Kripalani—not here... 

{Interruptions) 

SHRI BHUPESH GUPTA : Mr. Om Mehta 
can find out... 

MR. DEPUTY CHAIRMAN: Shri 
Dhabe—not here; Shri Harsh Deo 
Malaviya—not here... 

SHRI BHUPESH GUPTA: The Speaker 
directed that the statement should be made by 
the Minister... 

MR. DEPUTY CHAIRMAN :   Now 
the Minister will reply... 

SHRI BHUPESH GUPTA :   Mr. Om 
Mehta, why don't you get up and say ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI OM MEHTA): I will find 
out as to what the decision was.   I wiH try to 
find out. 

THE UNIVERSITY OF HYDERABAD 
BILL, 1974—Contd. 

PROF. S. NURUL HASAN: Mr. Deputy 
Chairman, Sir, I am grateful to the hon. 
Members for the valuable contributions they 
have made on this important and significant 
Bill that is before the House. Sir, I will briefly 
refer to the main points that have been men-
tioned by the hon. Members. 

Sir, first of all, a point has been mentioned 
from both the sides of the House that this 
University does not incorporate any new idea. 
Sir, I would beg to make this submission that 
so far as the new idea js concerned, we have 
already provided for a Planning Board, which 
will be advising the University in respect of 
the functioning of the University. I can assure 
this hon. House that on this Planning Board 
we will keep persons of great intellectual and 
academic eminence who are familiar with the 
latest thinking as well as with the needs and 
requirements of the country and it is really for 
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them to work out the different features of 
the University. 

Sir, I have already mentioned a few points 
earlier. One of the important points has been 
that this University wiH be working in close 
collaboration with many of the research 
institutes which are already in Hyderabad. I 
made a reference to the Central Institute of 
English and Foreign Languages, the Re-
gional Research Laboratory at Hyderabad, 
the National Geo-physical Research 
Laboratory, the Nutrition Institute, and so 
on. I hope that in collaboration with these 
institutions it will be possible for this 
University to take up problem-oriented 
courses particularly of an interdisciplinary 
nature which will have a direct relevance to 
the growth and expansion of society. 

Sir, I would not like to go into some of the 
political issues which have been raised 
except for saying that many of the political 
motives that have been attributed to my 
Party have no basis and, in fact, are not 
justified. But, I do not wish to take the time 
of the House and deviate from the main 
issue, namelv, the provisions of the Bill. 

Sir, the next point that has been raised is 
the question of students' participation. The 
Bill has specifically visualised the 
involvement of and participation by students 
for which statutes have to be framed. Here, I 
would particularly like to refer to clauses 
24(j) and 24(k) of the Bill. If the hon. 
Members would kindly have a look at it, 
clause 24(j) says that the Statutes may 
provide for the establishment and recognition 
of Students' Union or associations of teachers, 
academic staff or other employees; that is to 
say, it is clearly visualised that there would 
be a Students' Union in the University and 
that the students will be participants in the 
affairs of the University. 

SHRI MOHAMMAD YUNUS SA-LEEM : 
On a point of order, Sir. Giving power to a 
body to recognise or de-recognise students' 
union does not mean that students' 
participation has been visualised. 

MR. DEPUTY CHAIRMAN : It is not a 
point of order. 

SHRI MOHAMMAD YUNUS SA-LEEM: 
Sir, in the Aligarh Muslim University the 
Students' Council has been provided. In the 
same manner something must be done here 
also. 

MR. DEPUTY CHAIRMAN : It is not a 
point of order. 

PROF. S. NURUL HASAN : I have said 
that it is visualised. I would again refer to 
proviso to clause 25(5). Sir, that proviso says  
: 

Provided that the Visitor may, on the 
expiry of the said period of three years 
make, within one year from the date of such 
expiry, such detailed Statutes, as he may 
consider neeessary and such detailed 
Statutes shall be laid before both Houses of 
Parliament. 

Sir, I would like to make it clear on behalf 
of the Government that Government have 
every intention that the detailed statutes which 
are made by the Visitor are discussed, taken 
into consideration, by each House of 
Parliament. So that the Parliament will have 
enough opportunity to look into the detailed 
structure which as a result of the experience of 
the initial phases they are going to frame. Sir, 
at the moment, our difficulty is that for a 
variety of reasons we cannot fully visualise 
what the schools are going to be and how the 
University 
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is going to function because we are hoping 
that the Planning Board will take into 
consideration two or three important factors. 
The first is the aspirations of the people of 
Andhra Pradesh and here 1 would like to 
make a special submission for consideration 
of my hon. friends from Andhra Pradesh that 
Government recognises the fact and I have 
already stated it that it is in pursuance of the 
6-point formula, that the university is being 
corporated. Government are deeply conscious 
of the fact that the educational facilities and 
resources in the State of Andhra Pradesh have 
to be augmented and Government have every 
intention. . . 

SHRI BHUPESH GUPTA (West Bengal) : 
Do we understand that while setting up the 
University you will work out the details in 
consultation with lfie Government of Andhra 
Pradesh and all others concerned so that the 
people of the state have the fullest assurance 
that the faithful implementation of ihe 6-
point formula will be taken are of by the 
Centre and the State ? 

PROF. S. NURUL HASAN : Sir, I have no 
hesitation in saying that Government wish to 
implement the 6-pcint formula in letter and in 
spirit. I am not going to quibble over any 
words. I want to give this assurance with due 
sense of responsibility on behalf of the 
Government that Government stands by the 
six-point formula and that this Planning Board 
will certainly take into consideration the 
aspirations of the people of Andhra Pradesh. 
Secondly, this Planning Board must also take 
into account the most advanced educational 
thinking so that what is added to the sum total 
of educational facilities in the State of Andhra 
Pradesh is qualitatively more advantageous    
to the State and to    the / 

country. Thirdly, Sir, the problem-oriented 
researches have also to be taken into account 
and these problems-oriented researches are 
tending to become more and more inter-
disciplinary and it is all these factors that they 
have to take into account fully. After having 
taken into account all these factors, we can 
then come and work out the details. But 
whatever the worked-out details are they will 
be placed before both the Houses of 
Parliament to examine, to-criticise, to improve, 
to correct and do whatever Parliament in its 
wisdom rnaj choose to do. Therefore, Sir, I 
would like to allay any apprehensions on this 
account. I hope that I have given a strong 
enough assurance for my hon. friends with 
whose sentiments I am in full sympathy. 

Sir, regarding the other point raised by my 
hon. friend, Shri Bhupesh Gupta, I have 
already got in touch with the Chief Minister of 
Andhra Pradesh and had consultations with him 
regarding the constitution of the various 
bodies. After all, Sir, in the initial stages these 
bodies-will be constituted by the Visitor and I 
have the constitutional responsibility to this 
House to give advice to the Visitor. Therefore, 
we are holding consultations. . . 

SHRI BHUPESH GUPTA : Whatever the 
hon. Minisler has said and whatever assurance 
he has given, it is all right as far as it went. He 
had consultations with the Chief Minister, that 
is also all right because he has to deal with the 
Chief Minister but there are many Members in 
both the Houses from Andhra Pradesh. I do 
hope the hon. Minister will at least satisfy those 
Members from Andhra Pradesh even though 
he may not consult us. Therefore, I think the 
Members from the two Houses should also be 
concurrently 
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taken into confidence in regard to matters 
relating to the setting up of the University. 

PROF. S. NURUL HASAN : Sir, I have the 
highest regard for all hon. Members of 
Parliament irrespective of the party to which 
they belong, irrespective of the House to which 
they belong, though I must confess that a 
certain personal association with this House 
for a longer period gives me the opportunity of 
knowing more hon. Members personally here 
than in the other House. But I give the highest 
consideration to any suggestion, any criticism 
and any advice that is given by any hon. Mem-
ber of either of the two Houses. 

Sir, a question has been raised about the 
medium of instruction. A great deal can be 
said, Sir, for all the suggestions that have been 
offered. A suggestion has been made that it 
should be English because for the time being 
English is a link language. Then another 
suggestion was that it should be Hindi for 
which under Article 351, it is my privilege to 
be responsible to this House for working on 
behalf of the Government of India for its 
advancement. My friend Shri Mohammad 
Yunus Saleem spoke about Urdu. The 
association of Hyderabad city as well as 
different parts of Hyderabad with Urdu has 
been of long standing. And finally, last but not 
the least, perhaps, the most important point is 
that if the overwhelming majority of the 
students is going to belong to Andhra Pradesh, 
their mother tongue is Telugu and, therefore, in 
this Central University, we cannot ignore the 
study of Telugu or the needs of the people of 
Andhra Pradesh. Therefore, Sir, these are 
matters which are rather complex. Our main 
policy in regard to the medium of instruction 
has generally been that we must leave it to the 
academic community to decide. Sometimes a 
teacher has to be bilingual; sometimes 5-24 
RSS ND)/74 

he has to be trilingual. In my own humble 
way, S'r, I have been trilingual explaining the 
same thing in English, Urdu and Hindi to my 
pupils because the duty of a teacher is to 
communicate the knowledge and ideas and 
arguments to his pupils in a manner in which 
they would understand best. Therefore, Sir, the 
Government has not made any prescription 
regarding the medium of instruction and we 
have to take into account the language in 
which the students would understand best 
what their teachers are saying, best and, 
therefore, Sir, that factor has to be taken into 
account. 

Sir, a further point has been raised about the 
financial provisions. My friend Mathew Kurian 
is not here. It has also been raised by my hon. 
friend Shri Narasimha Reddy about 
inadequacy of the funds. Sir, nrices are going 
up and I do feel that die University may need 
more funds than what we had visualised when 
calculations had been made. But it depends on 
what resources can be made available to my 
Ministry and we will do our best to help the 
University. The calculations that I have given 
are the calculations as they were made by an 
expert group which had made the calculations 
at that particular point of time. 

Sir, my friend Shri Rajnarain had expressed 
a doubt that students can be expelled by the 
Vice-Chancellor without charge. I would beg to 
submit, Sir, for his consideration that this Act 
like one or two other recent Central Acts, has 
made one important advance. Firstly, any 
student against whom action is taken, can 
always go in appeal to the Executive Council. 
Secondly, if he is not satisfied with what the 
Executive Council has done and if his 
punishment exceeds a minimum period, then 
he can demand a tribunal which will not   cost 
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him   anything  and  which   will  not be 
dilatory.    Sir,  this is a new feature by 
which we are venturing to ensure   that there 
is no orbitrary disciplinary action against 
the students.    Sir, I would   not like to take 
the time of the House making a reference to 
what my friend, Shri Rajnarain,   has said 
about   Jawaharlal Nehru University except 
to say that the actual amount which was 
given to   the Jawaharlal Nehru    University    
for  it's programmes during the Fourth   
Plan— allocated, not actually spent—was    
Rs. 6.5 crores. 

PROF. S. NURUL HASAN : The total 
allocation for the Fourth Plan was Rs. 6.5 
crores and for the Fifth Phn the tentative 
allocation is Rs. 6 crores including 
buildings. Therefore, Sir, I do not know; 
there must have been some 
misunderstanding in regard to that figure of 
Rs. 36 crores which the hon. Member gave. 
I do not want to go into details except in 
one respect and that is about what he has 
said about Indian culture. 

 
PROF. S. NURUL HASAN : I have 

already promised my hon. friend that he had 
given me a note to which I wtfl send him a 
point by point reply. I am not running away 
from that, I will give him a detailed report. 
These two points I wanted to refer to here 
because I thought I might give the House 
the actual figure because that may have 
some relevance to what we are asking for 
the Central University in Hyderabad. 

About the point about Indian culture, I 
understand that from this year they have 
already admitted students for Hindi and Urdu 
and they have advertised the posts and I think 
they will be making appointments soon. 

SHRI RAJNARAIN : You think but 
it is not done. 

PROF. S. NURUL HASAN : Then, Sir, my 
hon. friend Mr. Janardhana Reddy has said 
about the Jawaharlal Nehru Technical 
University. Here 1 want to make one 
submission that 1 had made as strong a 
submission as was capable of to the State 
Government not tc be in a hurry in 
establishing this University, that it should not 
merely be an office affiliating existing 
colleges, that the UGC has recommended that 
for maintaining standards it should be a 
University which has a strong teaching and 
unitary base. This is what the Commission has 
said : "The Commission agree that while there 
was urgent need for innovation and 
experimentation in the field of technical 
education and medical education it could not 
recommend the setting up of technical or 
medical Universities with affiliating functions. 
If there is compelling academic reason they 
should be established as the unitary 
Universities on the pattern of Roorkee, HT or 
All India Institute of Medical Sciences. I have 
forwarded this recommendation to the State 
Government so that it may consider making 
such use of this as it may think fit and proper. 

SHRI   JANARDHANA REDDY    : 
Has the   Minister   received any   reply from 
the State Government to this ? 

PROF. S. NURUL HASAN : Not yet. 

Sir, a question has been raised by my hon. 
friend,   Shri   Mohammad    Yunus 
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Saleem, who knows far more about law than I 
can ever pretend to know. He wanted me to 
define what is meant by the expression 'weaker 
sections'. It is a constitutional phrase and he 
has himself defined it. I tend to agree with his 
definition, that is to say, socially, economically 
and educationally weaker sections. I think the 
definition that he himself has given seems to 
me to be a correct one. I am not an expert in 
law; it is a common sense approach and I think 
after all the main sanctity of the law is that it 
should appeal to the layman. 

SHRI MOHAMMAD YUNUS SALEEM  : 
How will you determine ? 

PROF. S. NURUL HASAN : It is really for 
those people to determine who are in authority 
in the University in the light of any 
pronouncement which the hon. courts may 
have made from time to time. 

Sir, there is one very important issue which 
has been raised by a number of hon. Members 
and that relates to the powers of the court. 
First of ali, I would like to go on record and 
make a factual correction of what my friend, 
Shri Mohammad Yunus Saleem, has said. He 
was reading out from the Banaras Hindu 
University Act which had been amended by 
this House long ago. In the new Act the Court 
is an advisory body. The words 'supreme 
authority' occur only in the case oi two Central 
Universities, viz., the Jawa harlal Nehru 
University and Delh University. It is not to be 
found ic Aligarh, Banaras, Visva-Bharati, ths 
North-eastern Hill University nor in this 
particular University. This transitior has been 
a gradual but continuous one The   
Radhakrishnan Commission   wen 

into the problems of university education and a 
question was raised that when the Senate was 
there, the main   power should be with the 
Senate.    The Radhakrishnan Commission 
disagreed with it and said that in academic 
matters tne main power   should be   given to   
the Academic Council and not to the Senate. 
After that this House will recall the appointment 
of what was called the Committee on Model 
Acts for Universities under the distinguished 
Chairmanship of Dr. D.S. Kothari.   It was 
appointed in December 1961.   I am quoting; 
"At one time, when there was no Academic 
Council, it was usual to describe the Cour: as 
the Supreme governing body, but in some of the 
newer Acts this has been advisedly omitted".     
This is    again a    report which   was   
submitted in    1964.     The Gajendragadkar 
Committee is the third in the chain. . . 

SHRI MOHAMMAD YUNUS SALEEM : 
What I want to know from the hon. Minister is 
what is the recommendation of the Kothari 
Committee regarding the constitution of the 
powers of the Court. Has the Kothari 
Committee ever said that it should not be the 
supreme body, but it should only be an 
advisory body ? 

PROF. S. NURUL HASAN : I am reading 
out from this thing. If I remember rightly—I 
am subject to correction— it has been placed 
before the House. This is on page 19, what   I 
read out : 
" .......... but in some of the newer Acts 
this has been advisedly omitted."   This is what 
they have said. 

vSHRI MOHAMMAD YUNUS SALEEM  
: This is an observation. 

PROF. S. NURUL HASAN : I have said 
that there is a gradual evolution of the view 
and it is felt that in academic matters the 
Academic Council should have supreme 
powers.   Again, there the 



135       University of Hyderabad                   [RAJYA SABHA] Bill, 1974 136 
 

[Prof. S. Nurul Hasan] 

tendency is that while the overall control in 
academic matters should vest in the Academic 
Council, nevertheless we must involve the 
actual teachers. Therefore, more and more 
powers should be given to the departments of 
study or centres of study tc decide on basic 
academic questions, i.e., what is to be taught, 
who is to each, how it has to be taught, who is 
to evaluate and examine, what is going to be 
the number of posts, what are the special qualifi-
cations for the posts, etc. These problems are 
being decided more and more by the centies of 
study or the departments of study or by the 
committee with which they are involved. 
Therefore, the suspicion that the Education 
Ministry has any intention of making the 
universities a section is not justified. But I 
would accept one point which my hon. friend, 
Shri Mohammad Yunus Saleem, has said, viz., 
in some universities the courts do not meet. I 
will take all necessary steps to ensure that Ihe 
meeting of the court takes place at least once 
every year. 

I think I have covered, more or less, all the 
major points that have been raised in 
connection with this Bill, but I would like to 
end my speech by repeating one thing. . . 

 
Sir. I would like to repeat, so that there is no 
misunderstanding, that Government have 
decided to set up this University in pursuance 
of the six-point formula in order to augment 
the educational facilities  available  in the    
State, 

and I have every hope that the overwhelming 
majority of the students in this University wiH 
be from Andhra Pradesh. 

Sir, with these    words, 1 move    that this 
Bill be taken into consideration. 

MR.    DEPUTY    CHAIRMAN:     I 
shall first put Mr. Rajnarain's amendment to 
vote. 

The question is  : 
"That the Bill to establish and 

incorporate a teaching University in the 
State of Andhra Pradesh and to provide for 
matters connected therewith or incidental 
thereto, as passed by the Lok Sabha, be 
referred to a Select Committee of the Rajya 
Sabha, consisting of ten members, namely 
..." 

MR. DEPUTY CHAIRMAN    :    As 
far as I remember, you spoke mostly about 
referring it to the Select Committee. When 
you spoke, you were only speaking on why it 
should be referred to the Select Committee. 
Why should you again speak on that ? 
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MR. DEPUTY CHAIRMAN : On other 
amendments you may say, but not on this. 

 
MR.  DEPUTY CHAIRMAN   :   The 

question is  : 

"That the Bill to establish and 
incorporate a teaching University in the 
State of Andhra Pradesh and to provide for 
matters connected therewith or incidental 
thereto, as passed by the Lok Sabha, be 
referred to a Select Committee of the Rajya 
Sabha consisting of ten Members, 
namely— 

1. Shri B. S. Shekhawat, 
2. Shri Prakash Vir Shastri, 
3. Dr. Ramkripal Sinh;). 
4. Shri  M. P. Varma, 
5. Shri Rabi Ray, 
6. Shri Jagbir Singh, 
7. Shri G.   Lakshmanan, 
8. Shri N. H. Kumbhare, 

9. Shri Viswanatha Menon, and 
10. Shri Rajnarain, 

with  instructions to report  withi.n    a 
month." 

The. motion was negatived. 

MR.  DEPUTY  CHAIRMAN     :     1 
shall now put the motion to vote. The question 
is  : 

"That the Bill to establish and in-
corporate a teaching University in the State 
of Andhra Pradesh and to provide for 
matters connected therewith or incidental 
thereto, as passed by the Lok Sabha, be 
taken into consideration." 

The motion was adopted. 

MR. DEPUTY CHAIRMAN   :    We 
shall now take up the clause by clause 
consideration of the Bill. 

Clause 2 was added to the Bill. 

MR.     DEPUTY     CHAIRMAN 
Clause 3. There is one amendment by Dr. 
Ramkripal Sinha.   He is not here. 

Clause 3 was added to the Bill. 

MR. DEPUTY CHAIRMAN : CidUso 4. 
There is one amendment also by Dr. 
Ramkripal Sinha.   He is not here. 

Clause 4 was added to the Bill. Clauses 5 

and 6 were added to the Bill. 

Clause   7—(University   open   to   all 
classes,  castes and  creed}. 

MR.    DEPUTY      CHAIRMAN     : 
Clause 7. There are two amendments. One is 
by Shri R. Narasimha Reddy. He is not here. 
The other is by Shri N. H. Kumbare. 

SHRI N. H. KUMBHARE (Maharashtra)   :  
Sir, 1 move   : 

11- "That at page 4, line 46, after the 
word 'for' the words 'reservation in teaching 
and non-teaching Dosts and' be inserted." 

MR. DEPUTY CHAIRMAN   :   You 
cannot make a speech on this now. 
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Mr. Deputy   Chairman, Sir,   by this 
amendment I only want to press for the 
reservation in services both in the tedcb-ing 
and the non-teaching posts.   I would refer to  
the article of the Constitution according to 
which the claims of    the members  of the  
Scheduled  Castes  and Scheduled Tribes shall 
be    taken    into consideration consistently 
with the maintenance of   efficiency of   
administration in the making of appointments 
io services and posts in connection with   the 
Union  and  the    States.    In  fact,    the 
Minister may say that the orders of tlie Home 
Ministry concerning    reservation in services 
for the Scheduled Castes and Scheduled 
Tribes would be made applicable to   the   
University, but the hon'ble Education Minister 
knows very well how the representation in all 
educational institutions   obtains.    I may 
draw his attention   to the fact that the Delhi 
University has passed a resolution despite the 
Government directives    that there shall be 
reservation in services.    The resolution is 
that it is not economically sound to provide 
reservation    in services   for Scheduled 
Castes  and Scheduled Tribes in teaching 
posts.    Sir, I fail to understand    the    
resolution.     In the    Delhi University, in the 
teachers' posts    they do not get suitable 
Scheduled Caste and Scheduled Tribe  
candidates.     Sir,    my submission is that in 
view of the constitutional provision it was 
obligatory   on the part of the Government to 
provide for reservation in services.    My 
submission is that by not doing it, in fact, by 
not making a provision the Government has 
totally flouted the Constitution and, therefore, 
at least the hon'ble Minister can give us an 
assurance that in respect of teaching posts at 
least the    Government directives will be fully 
implemented. 

PROF. S. NURUL HASAN : Sir, while I 
sympathise with the views that have been 
expressed because they represent the 
Government policy as visualised by the 
constitutional provision that the reservation of 
Scheduled Castes and Scheduled Tribes should 
be fully observed, the point is that even in the 
Home Ministry directive that was issued posts 
which are of a technical or scientific nature 
have been excluded. Sir, the academic view 
has been that for teaching posts this reservation 
may not always be feasible because of the 
multiplier effect—that is the word used. But so 
far as non-teaching posts are concerned, I am 
quite willing to give the assurance to-the 
hon'ble Member and the hon'ble House that we 
will take every step to see that the reservation 
for the Scheduled Castes and Scheduled Tribes 
is fully observed. 

The  question  was proposed. 

MR.  DEPUTY CHAIRMAN   :  The 
question is  : 

11. "That at page 4, line 46. after 
the word 'for' the words 'reservation 
in teaching and non-teaching posts 
and' be inserted." 

The motion was negatived. 
MR. DEPUTY CHAIRMAN   :   The 

question is   : 

"That clause 7 stand part of the Bill". 

The motion was adopted. 

Clause 7 was added to the Bill. 

Clause    8 : Visitor 

SHRI RAJNARAIN : Sir, I raovs : 
12. "That at page 5, for the existing 

Clause 8, the following clause be sub 
stituted namely  : — 

'(a) The last retiring Chief Justice of 
the Supreme Court of India shall be the 
Visitor of the University; 
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(b) In case of his death or resignation 
or otherwise in the event of the post 
fa'ling vacant, his preceding retired Chief 
Justice shall be the Visitor and this 
arrangement shall eo on as may be 
neeessary.' " 
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SHRI BHUPESH GUPTA : Sir, on a point 

of order. We will not know who will be the 
Rashtrapati till the counting is over tomorrow. 
Let the counting be over. 

 

The question was proposed. 

SHRI BHUPESH    GUPTA    :    Mr. 
Deputy Chairman, 1 will have to cay 
something on his amendment. The point he has 
raised is important although I do not agree with 
the suggestion that he has made that the retired 
Chief Justice of the Supreme Court should be 
made the Chancellor or the Vice-Chancellor or 
whatever it is. Mr. Rajnarain is always after 
retired Chief Justices. Anyway, I am not laying 
down any such principle. A Chief Justice may 
or may not be suitable for occupying the pjst of 
Vice-Chancellor or Chancellor of a university. 
At the same time, I am not at all suggesting 
that there cannot be a retired Chief Justice who 
is suitable for it. I am not saying that. But in 
principle I should not like it to be included in a 
Bill of this type. The point he has raised 
deserves consideration roday. Mr. Rajnarain 
has his own ideas, original ideas. I thought he 
would be saying that if a retired Chief Justice is 
not available, it should be Mr. Rajnarain who 
should be the Chancellor of Ihe university. I 
am grateful for the humility he has displayed in 
this matter. But then that will not be a 
university, that will be something else, if he is 
there. Anyway, we are not at the moment con-
cerned with it. The point he has made Prof. 
Nurul Hasan should consider seriously; we find 
these days that Governors are ex-officio 
Chancellors of universities. Similarly we are 
pursuing the same course in regard to Central 
univer- 
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sities and so on. I think this matter should be 
seriously considered, not now, but for a general 
policy being formulated as to where we find 
people to occupy such positions. It is not good 
that such dignitaries from Government should 
be brought to occupy such positions. I think 
we have enough educationists in the country, 
well-known men of letters. They can be 
chosen for such positions instead of being sent 
as ambassadors or even brought to Rajya 
Sabha as Nominated Members and so on. 
Surely you can place them in important 
positions in the universities. This matter F 

hould be seriously considered. (Time bell 
rings) I say this thing because many educa-
tionists in the country feel why they should not 
be appointed as Vice-Chancellors or 
Chancellors, why you should go and find out 
from the executive positions. That is very very 
important. It is quite conceivable that a 
Governor may be absolutely a nincompoop 
from the point of view of education. He may 
be absolutely useless for that purpose. (Time 
bell rings). In fact, half of them are ill-
equipped that way. Most of them do not have 
an idea of what education is So this matter 
should be considered not in the sense that 
Rajnarainji suggested, but I think we should 
really have a policy, a real good policy, as to 
who should be the Vice-Chancellor or the 
Chancellor or the head of an educational 
institution such as the university, whether they 
are Central institutions or State institutions. I 
am not giving any rigid idea. I would only 
request, before I sit down, that the Education 
Minister should discuss this matter with tne 
educationists of the country and evolpe a 
formula which would be satisfactory to all, 
above all, to educationists themselves. 

 



147       University of Hyderabad                      [RAJYA SABHA] Bill, 1974 148 
 

 

PROF. S. NURUL HASAN : I just want to 
make two small ponts. Firstly, after the 
extremely lucid, luminating elucidation of the 
position of the President by our present 
President which has appeared in the 
newspaper? this morning, I thought that the 
doubts that have been expressed should have 
been removed. The second point I wish to 
make is that we accept a very important 
principle and that is that for the functioning of 
the Central Universities, with- 

in the framework of the autonomy which the 
Parliament gives, there is a responsibility to 
the Parliament and one of the ways in which 
Parliamentary responsibility and accountability 
can be provided for is this way. Therefore, I 
am unable to accept this amendment. 

MR. DEPUTY CHAIRMAN   :   Ihe 
question is  : 

12. "That at page 5, for the existing 
Clause 8, the following clause be 
substituted, namely   : — 

'(a) The last retiring Chief Justice of 
the Supreme Court of India shall be the 
Visitor of the University; 

ib) In case of his death or resignation 
or otherwise in the event of the post 
falling vacant, his preceding retired Chief 
Justice shall be the Visitor and this 
arrangement shall go on as may be 
neeessary.'" 

The motion was negatived. MR. DEPUTY 
CHAIRMAN   :     Ihe question is   : 

"That clause 8 stand part of the Bill." 

The motion was adopted. 

Clause 8 was added to the Bill. Clause 
9 (Visitor) 

MR. DEPUTY CHAIRMAN : There is 
amendment No. 13 to clause 9, moved by Shri 
Rajnarain and Shri Shyamlal Yadav. Since it 
is a negative amendment, it cannot be moved. 
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MR. DEPUTY CHAIRMAN : This is a 
negative amendment and so it cannot be 
pressed. 

SHRI BHUPESH GUPTA : Sir. on this 
clause I want to speak.    Sir,    Mr. 

Rajnarain made a mistake in drafting his 
amendment and it cannot be pressed. But I 
would like to speak on this. I am opposed to 
this particular clause because it makes a 
provision again for the Governor to be brought 
in. This is what I am objecting to. Sir, many of 
the things in our set-up - are undemocratic and 
there is no gainsaying the fact that this has 
been pointed out by the many of the 
educationists in the country. Well, Sir, we do 
not have always men like Dr. Radhakrishnan or 
Dr. Zakir Hus-sain. We have lesser 
personalities occupying very high positions in 
the country and this is the position now. Then, 
Sir, why do we go after the Governors ? This is 
something which I cannot understand. Can we 
not find other persons for such posts ? Have we 
to go only after the Governors ? An ICS officer 
may become the Governor of a State. 
Tomorrow, Sir, Mr. L. P. Singh may become 
the Governor of Andhra Pradesh. He may 
become the Governor there tomorrow I do not 
know which of the ICS officers, after their 
retirement, is going to be sent as Governor to 
Andhra Pradesh. Why should we accept the 
position that we make him ihe Rector in the 
University or the person next in command, in 
leadership, to Jie President 7 This is absolutely 
preposterous and I say, Sir, that the present 
educational policy is wrong and undemocratic 
in many ways and the whole set-up is wrong I 
do not know why the Report of the 
Gajendragadkar Committee is being quoted 
often which, it is well-known, is being objected 
to by many people in many respects. There-
fore, Sir, I say that Prof. Nural Hasan, himself 
being an educationist, should at least show a 
lead in this matter. For the last 25 years or so, 
Sir, we have been faced with this situation in 
which the Governors are being brought in to 
occupy such positions.    Why should we 
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not have some educationist in the country for 
this position ? Why can't Mr. Hasan himself 
go as the Vice-Chancellor ? I would very 
much welcome that. I strongly object to this 
provision. You may not allow it saying that it 
is a negative amendment. But we will register 
our protest against this, against the Governor 
being brought in in this manner and I would 
not hesitate to vote against this if you decide 
on a Division on this. 

MR.  DEPUTY CHAIRMAN   :   The 
Question is : 

"That Clause 9 stand part of    the Bill." 

The House divided. 

AYES-52 

Basar. Shri Todak 

Bisi, Shri P. N. 

Chettri, Shri K. B. 

Chinai, Shri Babubhai M. 

Choudhury, Shri N. R. 

Chundawat,  Shrimati  Lakshmi   Kumari 

Das, Shri Balram. 

Dwivedi,  Shri D.  N. 

Gadgil.  Shri  Vithal 

Himmat Sinh, Shri 

Jain,   Shri   Dharamchand 

Joshi, Shri Jagdish. 

Kalaniya,  Shri  Ibrahim 

Kalpnath, Shri 

Kalyan Chand, Shri 

Kriplani, Shri Krishna 

Krishan Kant, Shri 

Krishna, Shri M. R. 

Lalbuaia, Shri 

Majhi, Shri C. P. 

Makwana, Shri Yogendra 

Malaviya, Shri Harsh Deo 

Mali, Shri Ganesh Lal 

Mehta, Shri Om 

Menon, Shrimati Leela Damodara 
Mukherjee, Shri Kali 

Nizam-ud-Din,  Shri  Syed 

Nurul Hasan, Prof.  S. 

Panda,  Shri  Brahmananda 

Patil, Shri Deorao 

Pradhan, Shrimati Saraswati 

Puri, Shri D. D. 

Rachaiah, Shri B. 

Rao, Shrimati Rathnabai Sreenivasa 

Rao, Shri V. C. Kesava 

Reddy, Shri Mulka Govinda 

Saleem, Shri  Mohammad Yunus 

Sardar Amjad Ali, Shri 

Seyid Muhammad, Dr. V. A. 

Shahi, Shri Nageshwar Prasad 

Shilla, Shri Showaless K. 

Shukla, Shri M. P. 

Shyamkumari   Devi,   Shrimati 

Singh, Shri D. P. 

Singh, Shri I. T. 

Singh, Shri  Mahendra Bahadur 

Singh, Shri Ranbir. 

Sisodia,  Shri Sawaisingh. 

Sukhdev Prasad, Shri 

Swu, Shri Scato 

Thakur, Shri  Gunanand. 

Tiwary, Pt. Bhawaniprasad. 

NOES—16 Ghosh, Shri 

Niren. Gowda, Shri U. K. Lakshmana 

Gupta, Shri Bhupesh 

Lakshmanan, Shri G. 
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Mahapatro, Shri L. Mandal, Shri B. N. Mathur, 

Shri Jagdish Prasad. Prasad, Shri Bhola. Raha. 

Shri Sanat Kumar Rajnarain, Shri Ray, Shri 

Rabi. 

Refaye, Shri A. K. Shastri, Shri Prakash Vir. 
Singh, Shri Sitaram. Tyagi, Shri Mahavir. 
Varma, Shri M. P. 3 P.M. 

The motion was adopted. 

Clause 9 was aded to the Bill. 

Clause 10—(Officers of the University) 

SHRI RAJNARAIN (Uttar Pradesh): Sir, I 
beg to move: 

"That at page 6, line 2 be deleted." 
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MR. DEPUTY CHAIRMAN: Yes, Do you 
want to say something, Mr. Minister? 

PROF. S. NURUL HASAN: The hon. 
Member made a reference to the various 
committees. I would like to a report which I 
know my hon. friend, Shri Bhupesh Gupta, 
does not like. After having quoted from the 
Model Act Committee regarding the Pro-Vice-
Chancellor, the Gajendragadkar Committee 
says: 

"We agree with these observations. We 
recommend that his salary may be so and 
so . . . In certain cases, the Executive 
Council may authorise the Vice-Chancellor 
to appoint more than one Pro-Vice-
Chancellor and the Act snd the Statute 
should contain the necessary enabling 
clauses." 

Sir, it does not mean that there are goiag to 
be many Pro-Vice-Chancellors. In the case of 
the Jawaharlal Nehru University, the House 
would perhaps like to know that not even one 
Rector has been appointed. 

But the possibility still remains that if more 
than one campus has to be established, and on 
some future date the University decides to 
establish another campus, there may be need 
for another Pro-Vice-Chancellor to be there. 
This is merely an enabling clause and should 
not cause any confusion. 

MR. DEPUTY CHAIRMAN: The question 
is: — 

"That at page 6, line 2 be deleted." The 
motion was negatived. MR.  DEPUTY    
CHAIRMAN:   The question is— 

"That Clause 10 stand part of   tbe BUI." 
The motion was adopted. Clause 10 
was added to the Bill. 
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Clause 11—(The Chancellor) 

MR. DEPUTY CHAIRMAN: Amendment 
No. 15 is a negative amendment. Mr. 
Rajnarain, you can only speak. 

MR. DEPUTY CHAIRMAN:    The question 
is: — 

"That Clause 11 stand part of the Bill." 

The motion was adopted. Clause 11 
was added to the Bill. 

Clause 12—{The Vice-Chancellor) 

SHRI RAJNARAIN: Sir, I move— 

16. "That at page 6, after line 37, the 
following be inserted, namely: — 

'(5) The Vice-Chancellor shall preside at 
the convocations of the University held for 
conferring degrees.'" 

 

The question was proposed. 

MR. DEPUTY CHAIRMAN: Mr. 
Minister, do you want to say anything? 

PROF. S. NURUL HASAN: Sir, you have 
already approved clause 11, which says that 
the Chancellor shall, if present, preside at the 
Convocations of the University held for 
conferring degrees. Now you have just passed 
it. How can you now pass the opposite thing? 

MR. DEPUTY CHAIRMAN:    The 
question is: 

16. "That at page 6, after line 37, the 
following be inserted, namely.— 

(5) The Vice-Chancellor shall preside at 
the convocations of ihe University held for 
conferring degrees." 

The motion was negatived. 

MR.   DEPUTY   CHAIRMAN:   The 
question is: 

"That clause 12 stand part of the Bill". 

The motion was adopted. 

Clause 12 was added to the Bill. Clauses 13 to 
23  were added to the Bill. 

New Clauses 23A and 23B 
SHRI RAJNARAIN:  Sir, I beg   fo move: 

— 

17 "That at page 8, after line 8, the 
following new clauses be inserted, name- 
iy:- 

'23A. There shall be constituted a 
students' union in the University 
comprising all the students on the 
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[Shri Rajnarain] rolls as its members and 
having one President, one Vice-
President,    one Secretary and one 
Treasurer to be elected directly by the 
students. 

23B. The Executive Body of the 
students' union shall have, besides, the 
above-mentioned office-bearers, three 
representatives from each Faculty who 
shall be elected by the students of the 
Faculties concerned." 

DR. K. MATHEW KURIAN:  Sir, I beg to 
move: 

20. "That  at page  8,  after line  8, 
the following new clause be inserted, 
namely: — "23A. There shaU be a Students' 

Union in the University comprising of all 
the students on the rolls as its members 
and having a President one Secretary and 
one Treasurer as office-bearers and two 
Executive Councillors from each Faculty/ 
Department/Institute, to be elected 
directly by the students through secret 
ballot." 

The questions were proposed. 
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DR. K. MATHEW KURIAN: Sir. my 
amendment is to add a new clause 23A. I am 
sure that the Minister will have very little 
difficulty in accepting my amendment. My 
amendment only suggests that "There shall be 
a Students' Union in the University comprising 
of all the students on the rolls as its members 
and having a President, one Secretary and one 
Treasurer as Office-bearers and two Executive 
Councillors from each 
Faculty/Department/Institute, to be elected 
directly by the students through secret ballot.". 
I do not see any reason why the Government 
cannot accept such a simple traditions of 
democracy, democratic amendment, I would 
request the Government to accept this and be 
truo to its tradition of democracy and its 
professions of democracy. 

PROF. S. NURUL HASAN: Sir, there is no 
difference of opinion whatsoever about the 
need and desirability of having a students' 
union and that is why, Sir, I made my 
submission at the end of the first reading. I am 
afraid, my friend, Dr. Mathew Kurian was not 
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present and, perhaps, my distinguished . 
friend, Shri Rajnarain was having his siesta 
after lunch, constitutional, and missed the 
point that I was making. I would like to 
draw the attention of the honourable House, 
Sir, to clause 24(j) and there it will be seen 
that the Statues have to provide for the 
establishment and recognition of the 
Students' Union. So, it is visualised that 
there will be a students' union. The 
Gajendrakadkar Committee and the Kothari 
Commission have both provided that the 
membership of the students' union should be 
automatic for every student and, Sir, it has 
been our experience and again I do not 
jthink there will be difference of opinion that 
it should be left to the students' body itself 
to frame their constitution instead of this 
House deciding that there shall be one 
President, one Vice-President, one Secretary 
and so on. So, while this principle is 
accepted that there will be a students' union, 
we should leave it to the student body itself 
to decide its constitution. Therefore, Sir, I 
am unable to accept the amendment. 

MR. DEPUTY CHAIRMAN: I think if 
you do not press your amendment, Mr. 
Rajnarain, we wiH put Dr. Kurian's 
amendment to vote. Are you withdrawing 
your amendment? 

SHRI RAJNARAIN:  No, no, no. I 
am not withdrawing. 

MR.  DEPUTY    CHAIRMAN:    In 
favour of Dr. Kurian's amendment? 

 

MR. DEPUTY   CHAIRMAN:    All 
Tight; I will put Mr. Rajnarain's amendment 
to vote. 

17. "The question is: 

That at page 8, after line 8, the following 
new clauses be inserted, namely:- 

'23A. There shall be constituted a 
students' union in the University 
comprising all the students on the rolls as 
its members and having one President, 
one Vice-President, one Secretary and 
one Treasurer to be elected directly by 
the students. 

23B. The Executive Body of the 
students' union, shall have, besides the 
above-mentioned office-bearers, three 
representatives from each Faculty who 
shall be elected by the 

students of the Faculties concerned'." The 
motion was negatived. 
MR. DEPUTY   CHAIRMAN:    The 

question is: — 

20. "That at page 8, after line 8, the 
following new clause be inserted, 
namely:— 

'23A. There shall be a Students' Union 
in the University comprising of all the 
students on the rolls as its members and 
having a President, one Secretary and one 
Treasurer as office-bearers and two 
Executive Councillors from each 
Faculty/Department/Institute, to be 
elected directly by the students through 
secret ballot'." 

The motion was negatived. 

Clauses 24 to 29 were added to the Bill. 

Clause 30—(Conditions   of Service    of 
Employees) 

DR. K. MATHEW KURIAN:    Sir, I move: 

21. "That at page 11, for lines 17 to 28, 
the following be substituted, namely:— 

'30. (1) No teacher, officer or em-
ployee of the University shall   be 
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dismissed or removed by an authority 
subordinate to that by which he was 
appointed. 

(2) No such person as aforesaid shall 
be dismissed or removed or reduced in    
rank except after   an inquiry in which he 
has been informed of the charges against 
him and given a reasonable opportunity 
of being   heard in   respect of   those 
charges and where it is    proposed, after 
such  inquiry, to   impose  on him any 
such penalty, until he has been given  a  
reasonable  opportunity of making  
representation  on the penalty proposed, 
but only   on the basis of the evidence 
adduced during such inquiry'." 

Sir, my amendment relates to service 
conditions and I am moving it   in the hope that 
the Minister as Professor in his own heart of 
hearts would    agree with it; I do not know 
how he will react as a Minister of the 
Government.    As I said my amendment refers 
to: service conditions. Today practically in    
every University if teachers are fired or re-
moved or suspended or dismissed and if they 
go  to the court the court will say that this is a 
contractual obligation between the University 
authorities and the teachers.   The relationship 
between the teacher and the authorities is a 
mas-ier-servant relationship.    This, I think, is 
an absolutely wrong position and the 
Government should at least on this occasion 
accept my amendment as a model amendment 
which can be incorporated. My amendment 
suggests that no teacher, officer or employee of 
the    University shall be dismissed or   
removed by   an authority subordinate to that 
by which he was appointed.   Similarly I have 
also said that no such person shall be dismissed 
or removed or reduced in rank except after an 
inquiry in which he has been informed  of the 
charges  against 

him and given a reasonable opportunity of 
being heard in respect of those charges and 
where it is proposed, after such inquiry, to 
impose on    him any   such penalty, until he 
has been given a reasonable opportunity of 
making representation on the penalty 
proposed, but only on the basis of the evidence 
adduced during such inquiry.   All that I am 
demanding is that there should be a judicial 
process if at all a teacher or an employee or an 
officer of the University is to be removed, so 
that it can be challenged in a court of law.   
This I think the Minister as a Professor should 
be able to accept.    At least he should be 
gracious enough to accept this proposal of 
mine. The question  was proposed. PROF.  S.  
NURUL HASAN:   Sir, I am afraid my hon.    
friend, if I    may venture to say so, is mixing 
up the statutory  universities    and the    
privately managed colleges affiliated to 
Universities.   In the case of statutory 
Universities the writ jurisdiction   of the    
High Court and the Supreme Court is fully 
applicable.    I have just confirmed    it from 
my colleague, the Minister of Law. I myself 
remember a few cases in which the High  
Court  ordered  the   reinstatement of a teacher 
who was found by the High Court to have been    
wrongfully suspended, leave alone dismissed.   
Therefore the  master-servant  relationship  is 
not applicable in the case of statutory 
Universities; the writ jurisdiction of the High 
Court and the Supreme Court is definitely 
there. There    is no    dispute about it. 

DR. K. MATHEW KURIAN: Is it true of 
all the Central Universities? 

PROF. S. NURUL HASAN: All Central 
Universities. I do not want to take the time 
of the House by giving examples but in the 
case of a suspension in a University where I 
had the privilege of serving the High Court 
quashed 
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suspension.    So the question of master-servant 
relationship does not arise at all. 

 

DR. K. MATHEW KURIAN: Tn view of 
what you have said do I take it that you will 
persue this idea with reference not only to 
Central Universities but to all teachers of all 
Universities in India so that they get 
protection? 

PROF. S. NURUL HASAN: Sir, I would 
gladly give this assurance; I have said so on 
many occasions on the floor of the House that I 
am feeling deeply concerned at the way 
teachers in many of the privately managed 
colleges have been treated and I would not be 
found wanting in this House in my concern for 
ensuring security of service to teachers serving 
in the various colleges. So far as Central 
statutory Universities are concerned there is 
full guarantee. Clause 24(d) says that Statutes 
will have to be framed regarding the terms and 
conditions of service of teachers. They are 
very comprehensive. They have the right of 
appeal to the Executive Council followed by 
the right of the teacher to demand if he so 
desires—the initiative is that of the teacher—
for a tribunal whose decision is final and 
binding. Sir, I understand that in one of the 
statutory universities where a teacher 
demanded a tribunal and the university 
authorities did not concede it, the High Court 
took a very serious view of the matter and, 
therefore, on this particular point 1 would like 
to assure the House that the interests of the 
teachers are fully safeguarded in the way this 
Bill has been presented Io the House. With 
regard to ensuring the security of service of 
teachers  in  privately-managed  colleges, 

other than the minority instiutions— because 
we have to go in accordance with the 
judgment of the Supreme Court —we are 
feeling deeply concerned about it and within 
whatever lies in my power I will do my best. 

MR. DEPUTY CHAIRMAN:    Are 
you withdrawing your amendment? 

DR. K. MATHEW KURIAN: Ia view of 
the assurance given by the Minis-ster, I am not 
pressing it. I beg leave to withdraw my 
amendment. 

tAmendment No. 21 was, by leave, 
withdrawn. 

MR. DEPUTY CHAIRMAN: Ths question 
is: 

"That clause 30 stand part of ths Bill." 

The motion was adopted. 
Clause 30 was added to the Bill. 

Clause 31 — {Maintenance of discipline 
among students of the University.) 

SHRI RAJNARAIN: Sir, I beg to move: 

18. "That at page 11, after line 37, the 
following be inserted, namely: — 'Provided 
that it shall be obligatory on the Vice-
Chancellor to consult the Executive body of 
the students' union before taking any 
disciplinary action against any student and 
no punishment contrary Io its advice shall 
be awarded to any student.'." 

DR. K. MATHEW KURIAN: Sir, I beg to 
move: , 

22. 'That at page 11,— 
(i) after line  37, the following  be 

inserted, namely: — 

'Provided    that    the    Executive 
Council of the Students'  Union is 

tFor text of the amendment vide cols.  164-
65 supra. 
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consulted before taking any disciplinary 
action against any student and no 
punishment contrary to its advice shall 
ordinarily be given to any student.'; 

(ii)   'lines 38 to 42 be deleted.'" The  

questions   were proposed.  
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DR. K. MATHEW KURIAN : Sir, clause 
31 refers to procedure of appeal and arbitration 
in disciplinary cases against students. My 
suggestion is very simple that not as a matter of 
rule but ordinarily in most of the cases the 
student union should be consulted before any 
disciplinary action is taken against a student 
and no punishment contrary to its advice 
should ordinarily be given to a student. The 
idea behind this thing is not to take away the 
powers of University authorities to discipline 
students or to pass any judgment on them. That 
is not my intention. My intention is that the 
students can be better disciplined by 
themselves if there is a democratically elected 
Executive Council. In the University or colleges 
where the Student Council is given the power of 
taking disciplinary action, student discipline is 
much better than when teachers or university 
authorities try to discipline them arbitrarily. 
Therefore, this suggestion does not take away 
the power of the university teachers. At the 
same time it gives the power of taking 
disciplinary action  to  the elected  
representatives. 

PROF. S. NURUL HASAN: So far as 
hon'ble Mr. Rajnarain's amendment is 
concerned, I have spoken on it at quite some 
length. I am unable to accept it. So far as the 
suggestion of my hon'ble friend, Dr. Kurian, 
is concerned, the point that normally the 
students should be consulted in disciplinary 
proceedings is a view which is now gaining 
more and more acceptance by the academic 
community. 

He is aware himself that in most universities 
procedures are being evolved. 

 



 

[Prof. S. Nurul Hasan] 

It is best to leave the procedures to be evolved 
by the academic community, teachers and the 
students sitting together and evolving rather 
than our laying down a detailed procedure 
here. Therefore, I am unable to accept the 
amendment. 

MR.  DEPUTY CHAIRMAN:     The 
question is: 

18. "That at page II, after line 37, the 
following be inserted, namely:— 

'Provided that it shall be obligatory on 
the Vice-Chancellor to consult the 
Executive body of the students' union 
before taking any disciplinary action 
against any student and no punishment 
contrary to its advice shall be awarded to 
any student.'" 

The motion was negatived. 

DR. K. MATHEW KURIAN: Before you 
put my amendment to vote, I request the 
Minister, through you. Sir, that even if this is 
not accepted would the Minister give an 
assurance that this idea will be conveyed to the 
University authorities so that they may keep it 
in view while preparing statutes and so on? 

PROF. S. NURUL HASAN: I will 
certainly convey the idea. 

MR. DEPUTY CHAIRMAN: The question 
is: 

22. "That at page  11,— 

(i) after  line   37,  the   following  be 
inserted, namely: — 

'Provided that the Executive Council 
of the Students' Union is consulted before 
talcing any disciplinary action against 
any student and no punishment contrary 
to its advice shall ordinarily be given to 
any student.'; 

(ii) 'lines 38 to 42 be deleted.' " Tht 

motion was negatived. 

MR. DEPUTY CHAIRMAN:    The 
question is: 

"That clause 31 stands part of the Bill." 

The motion was adopted. 
Clause 31 was added to the Bill. 

Clauses 32 to 41  were added to tlie Bill. 

THE SCHEDULE 

SHRI RAJNARAIN: Sir, I move: 

19. "That at page  14,— 

(i) lines 5-6. for the words 'three 
thousand' the words 'one thousand and 
five hundred' be substituted; 

(ii) lines 6-9, the words 'and he shall 
be entitled, without payment of rent, to 
use a furnished residence throughout his 
term of office and no charge shall fall on 
the Vice-Chancellor personally in respect 
of the maintenance of such residence.' be 
deleted; and 

(iii) 'lines 10 to 20 be added.' " 
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The question was proposed. 

PROF. S. NURUL HASAN: Sir, I regret 
that I am unable to accept this amendment. 
When the entire country puts Rs. 1500 a 
month as the maximum income limit for 
everyone, I will be quite willing to reduce the 
salary of the Vice-Chancellor. 

MR. DEPUTY CHAIRMAN: The question 
is: 

19. 'That at page 14,— 

(i) lines 5-6, for the words 'three 
thousand' the words 'one thousand and 
five hundred' be substituted; 

(ii) lines 6-9, the words 'and he shall 
be entitled, without   payment 

of rent, to use a furnished residence 
throughout his term of office and no 
charge shall fall on the Vice-Chancellor 
personally in respect of the maintenance 
of such residence.' be deleted; and 

(iii) 'lines 10 to 20 be deleted.'" 

The motion was negatived. 

MR.  DEPUTY CHAIRMAN:    The 
question is: 

"That the Schedule stand part of the 
Bill." 

The motion was adopted. 
The Schedule .was added to the Bill. 

MR, DEPUTY CHAIRMAN: Clause 1—
there is no amendment. Dr. Ram-kripal Sinha 
is not here. There is another amendment on 
Long Title. Shri R. Narasimha Reddy is not 
here. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

PROF. S. NURUL HASAN : I move : 

"That the Bill be passed." 

The question was proposed. 

SHRI BHUPESH GUPTA: Most of us, I 
believe, have welcome this measure because it 
has come by way of a follow-up action after 
an agreement has been arrived at on the basis 
of the six-point formula. Sp, we are in support 
of this measure. We welcome it. Some sugges-
tions have been made. 

Now this is another University which is 
going to be launched by the "Centre. Here is 
an occasion when we can give a new 
dimension and a new direction to the structure 
and pattern of this new University that is 
going to be constituted. We are now, of 
course, bound by the provisions of this law 
which will be 
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passed just now.   But at the same time in the 
matter of implementation we can certainly 
ensure that   things are   settled from the 
point of view of, as far as possible, academic 
freedom to    the teachers and students 
community and also for eliminating to the 
maximum extent possible   bureaucratic   
elements   which   are ruining our   
educational   system today. Hence, I would 
suggest that hon. Minister should hold 
consultations not   only with officials of 
Andhra Pradesh,    but also   other  
academicians,   educationists, students and 
their representatives with a view to   making 
practical arrangements. Al this stage I cannot 
go into the details of provisions, nor is it may 
intention to do so.   But I would only say that 
this question has now become a vital ques-
tion.   Education Ministry is somehow or 
other kept at a low level. Not that Prof. Nurul 
Hasan is responsible for that.   He is an 
educationist himself and he has a higher 
status.    But   in    the Parliament somehow 
we feel that   since the days   of Maulana 
Azad, Education Ministry has not been 
getting the attention it deserves. I know 
education is a State subject.    I do not like 
education to be a concurrent subject.   I want 
it to remain as a State subject.    But that   
does not   mean that you should not render all 
possible help and give good advice and given 
necessary financial assistance to   the   educa-
tional instiutions of our country which are 
run under the States. Central University—the 
one which we are going to have —should set 
an example in remodelling, remoulding and 
democratising the entire educational 
structure.   Recently I was in Calcutta.   
There the Syndicate or Senate passed a   
resolution demanding that the Calcutta 
University, while remaining in the State, 
should be granted the status of a national 
university.    Such demands are coming up.   
People want the Centre to take interest, 
although they will   not give up their rights.    
I want such ques- 

tions to be considered. Some of the State 
Universities should be given the status of 
National    University    and    should    be 
given Central financial assistance.    Prof. 
Hasan is handicapped by the fact ihat he does 
not have resources.    I    think Parliament 
should really voice its opinion on the subject.   
I want the House to say that the budgetary 
allocation for education at the Central level 
must be considerably   and   substantially   
raised. Unless   we   provide  for   such   
things, nothing   will   happen.     Whatever   
the Minister might like to do. he will not be 
able to do  because he does not have enough 
funds.   Therefore, why   should we not spend    
a   little more money on education?   Why 
should the amount be so meagre as it is today? 
The budgetary allocation for education should 
be raised by a minimum percentage both on 
the revenue side   and   the   expenditure side.   
Below a level, it should not go.   It can be 
raised.    We shall certainly    do that.   
Otherwise how are you going   to function?   
Therefore, I demand that th» budgetary 
allocation to education should be considerably 
raised in order to 4°0    make the fund 
available.  Finally, PM'    Sir, with regard to the 
rights of the students and teachers, I would 
like to state that democratisation has become a 
vital necessity. Our education today is a class-
biased education and the educational system 
at the higher level is weighted much in favour 
of the affluent classes, of the propertied 
classes, whereas we do not have any facility 
for the poorer classes who do not have the 
chance of entering the portals   of our   
Universities today. Therefore, Sir, a 
reorientation in the educational structure, in 
its whole outlook, in its approach and in its 
behavioural pattern, is needed with a view to 
ensuring that the sons of the working people, 
whether they   come   from   the villages or   
from the towns, are in a position to 
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[Shri Bhupesh Gupta] 

enter the portals of the bigger and higher 
educational instiutions and are given proper 
education. But this is not being done. 
Therefore, this aspect of the problem should 
also be taken into consideration seriously. 

As far as the democratic rights are 
concerned, Sir, they do not exist really as they 
should. All these Reports of the 
Gajendragadkar Committee or the earlier 
Committees should remain as they are. Let 
them remain there and you discuss them. But, 
Sir, I want that the whole question should be 
discussed de novo from the point of view of re-
structuring our educational system, re-
modelling it and remoulding it. And, Sir, we 
must have a break with the past in a very vital 
and decisive way- Sir, the crisis in our 
education today is largely due to the fact that, 
in the first instance, it is class-biased, it is 
bureaucratis-ed, and, then, those who should be 
given proper rights in the educational field, the 
teachers and the students, are not given their 
due rights which is why we are in the midst of 
chaos and crisis in the system of our 
education. Therefore, Sir, I have made all 
these suggestions. The honourable Minister 
would have this Bill passed. By all means. Sir, 
let him have it passed. But 1 think the time has 
now come for certain things '.o be <ione. I do 
not know, because nobody knows also, what 
happens to an individual Minister. But we 
expected, when Prof. Hasan came to the 
Ministry—1 have got great personal regard for 
him because he is a man of vision and of 
progressive views and there is no doubt about 
it—that he would start the process of 
discussions. Sir, I appeal to him that he should 
start the process of discussions and 
deliberations with the educationists in the 
country and the students and teachers so that a 
new educational policy can be evolved in 
order to cover 

all aspects of education. Sir, we must break 
with ihe present system of education which is 
hideous, which is undemocratic, which is class-
biased and which does not meet the 
requirements of the poorer sections of the 
community. This is not only a question of the 
academic world, but this is also a matter 
which goes to the root of our cultural 
elevation and advancement of the society as a 
whole. 
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SHRl KRISHNA KRIPALANI 
(Nominated): Sir, while I welcome the Bill—
any educational venture anywhere in India is 
to be welcomed—I cannot help regretting that 
a Central University had to be established, not 
on educational 
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considerations but as a counter in political 
bargaining. It was a good and worthy object, 
to help maintain the regional integration of 
Andhra Pradesh. But, it would have set a 
healthier precedent if the Andhra Pradesh 
had been provided adequate financial 
assistance by the Centre to start one more 
State University in Hyderabad or elsewhere. 
If one more University was needed. 

Sir, if a Central University had to be 
established in Hyderabad, it might have 
been given a truly national character by 
making the medium of instruction multi-
lingual, in harmony with the multi-lingual 
tradition of the region. The teachers might 
have been given the option of teaching and 
the students of learning through the medium 
of Telugu or English or Hindi or, as I would 
have preferred, Hindi-Urdu-Hindustani, the 
language dear to Gandhiji which he tried to 
propagate—unfortunately in vain. It might 
have been an experiment fraught with some 
difficulty, as all bold experiments must be, 
but an experiment worth making in the 
interest of national integration, an 
experiment worthy of the Centre. Nor is the 
difficulty as great as may seem on the 
surface. It need present no great problem if 
the students are allowed to answer 
examination papers in any of these three or 
four languages and if care is taken to ensure 
that teachers appointed have a working 
knowledge of all these languages. 

Sir, I regret even more that, if money was 
available for education, it should be wasted 
on more universities. What the national 
desparately needs are not more universities, 
but more and better schools, particularly in 
the villages and so-called backward areas. 
As it is. there is a plethora of universities in 
our country, and every one knows that as 
the number of universities has increased, the 
quality of what is mis-called higher 
education 7—24 R S S (ND; 74 

has steadily fallen, until the universities today 
are not so much the seats of learning as 
fields for political propaganda. 

Sir, every paisa spent on furthering 
opportunities of education, elementary and 
secondary, for children in the rural areas or 
urban slums is a paisa well spent, an 
investment that will yield a rich dividend in 
course of time. It is an investment in human 
welfare, bringing employment to hundreds of 
humble teachers and providing the basic 
instruments of self-development to thousands 
of ignored children, thus strengthening the 
base of our national life and culture, and not 
merely illuminating the apex. More 
Universities mean more graduates, 
unemployed and often unemployable, more 
frustration and more bitterness. On the other 
hand, a well thought out programme of craft-
based education may make possible in course 
of time what President Giri vividly described 
as in every acre a pasture, in every home a 
cottage industry. 

Sir, may I suggest for the consideration of 
the learned Minister of Education that the 
Central Government might set up, parallel to 
the University Grants Commission, which 
has done and is doing useful work in its 
field, another statutory body, an All India 
School Grants Commission, to assess and 
meet the needs and raise standards of teach-
ing in schools all over India. If child is father 
of the man, this investment may ensure that 
the future of India will be in better hands 
than ours have proved to be. 

Sir, coming to specific clauses of the Bill 
under consideration, I have only one humble 
suggestion to make, and that refers to the 
power given to the Executive Council to 
withdraw any degree, honorary or academic, 
previously granted by the University to any 
person for good and sufficient cause. 
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[Shri Krishna Kripalani] 
Sir, I do not think any University here or 

elsewhere has the moral right to withdraw a 
degree, academic or honorary, which it has 
once granted, and we may assume that it was 
granted for good and sufficient cause. Sir, when 
Mahatma Gandhi led the struggle for national 
liberation in India, the authorities of the Inner 
Temple, one of the Inns of Court in London 
which, some decades earlier, had granted him 
the Barrister's Diploma, chose to withdraw the 
Diploma und debarred him^no doubt, from 
their point of view, for good and sufficient 
cause. They hereby deprived the Mahatma of 
nothing and the Inner Temple of a great 
honour—this decision remains a blot on the 
name of the Inner Temple. 

Sir, I cannot imagine any circumstance 
which may justify the revoking of a degree or 
diploma, honorary or earned Even if it is 
proved that the recipient had got the degree or 
diploma on false pretences. (Time bell rings). 

Thank you- 

PROF. S. NURUL HASAN: Sir, some very 
valuable points have been made on the 
question of educational policy in the country. I 
have also some views on the problems of 
education having spent all my active life for 
this cause but I must not take the time of the 
House on this particular occasion to go into 
the details. Should an occasion arise. . . 

SHRI BHUPESH GUPTA: You have said 
that you have some ideas. I also assume that 
you have but have you locked out your ideas? 

MR. DEPUTY CHAIRMAN: He will open 
the lock on a proper occasion. 

PROF. S. NURUL HASAN: I would like to 
make one or two general ob-lervations on the 
points which have been made by the hon. 
Members, with many of which I am ia tha 
fullest agreement. 

The first important point which has been raised 
by my hon. friend, Shri Bhupesh Gupta, Ls the 
question of class biased education. I think that 
is the most important problem with which the 
country is faced. I fell that today the access to 
higher education as also to secondary and 
primary education is much more for those who 
belong comparatively to the well-off classes 
than to the poorer sections of the community. 
If I may make my submission, true 
democratisa-tion does not relate to structural 
matters but true democratisation means : Is 
access to the best form of education available to 
the poorest sections of ihe community or not? 
Secondly, again its own limited way and I must 
confess within the limits imposed on education 
by its own system, does it contribute to the 
solution of the problems before the common 
people, particularly in developing attitudes 
which are in my opinion generally accepted by 
this country— attitudes of secularism, socialism 
and of democracy? However, Sir, hon. Member 
Shri Bhupesh Gupta had himself provided an 
alibi for me and that is about the limitation of 
funds. I wish we could spare funds in order to 
bring about those changes which will make 
education more accessible to the weaker 
sections of the community. 

As regards the point he has made about the 
academic freedom to teachers and students, I 
agree with him entirely and there is no 
difference of opinion on that issue. I also 
agree with the point raised by the hon. 
Member, Shri Prakash Vir Shastri, that there 
should be no political intervention in 
universities. Unfortunately, Sir, I am not 
attempHng to put the blame on any 
individuals or on any groups but in all 
humility I would like to echo the sentiments: 
Please think of the future. We may get some 
advantage for a short period; I do not know 
whether even   tha(   will 
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bring us any advantage or not; but please think 
of the future generation. Let us try to evolve at 
least a code of conduct. Many leaders here can 
sit together. I am willing to be at your service. 
You are political leaders; I am not but I am 
willing to be at your service. 

SHRI RAJNARATN:    You are not. 

PROF. S. NURUL HASAN: I am not a 
leader; I am one of the humble servants who 
have served the cause of education throughout 
the life. I am willing to be of service if some 
conventions can be evolved but please do not 
allow a situation in which the institutions of 
learning in general and institutions of higher 
learning in particular become more the arena of 
political struggles rather than of learning. I am 
not suggesting—I would like, Sir, to crave 
your indulgence just for a moment —that 
students should not be interested in politics. I 
as a student have been interested in politics. I 
have not asked any student and I am not 
suggesting to any student not to take interest in 
politics. But please let a situation remain when 
the teachers and students consider it their 
sacred duty that academic work while they are 
in the universities must have precedence over 
any political advantages. 

A small point has been raised by the 
honourable Shri Prakash Vir Shastri about the 
Central grant to Aligarh Muslim University. 
There is no period when the Central grant to 
Aligarh University amounted to Rs. 12 crores 
or Rs. 9 crores in any year. 

PROF. S. NURUL HASAN:   Sir. the 
hon, Member can easily either write a letter fo 
me or put a question in this House and he will 
get the facts. Why should he go by the 
memory of some official? It is a point on 
which he can get absolutely accurate 
information. 
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MR. DEPUTY CHAIRMAN: There is no 
use going on repeating it. 

PROF. S. NURUL HASAN: About the 
point raised by Mr. Krishna Kripa-lani about 
the multi-national nature I have already made 
my submission at some length. I am sorry at 
that time the hon. Member was not present. 
There are several other points but they are not 
directly related to the Central University of 
Hyderabad and therefore I would not like to 
take the time of the House on them. 
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MR. DEPUTY CHAIRMAN: The question 
is   : 

"That the BUI be passed.". The 

motion was adoptad. 

THE   COMPANIES   (AMENDMENT) 
BILL, 1974 

THE MINISTER OF LAW. JUSTICE AND 
COMPANY AFFAIRS (SHRI H. R. 
GOKHALE): Sir. I beg to move: 

"That the Bill further to amend the the 
Companies Act, 1956, the Securities 
Contracts (Regulation) Act, 1956. and the 
Monopolies and Restrictive Trade Practices 
Act, 1969, as passed by the Lok Sabha, be 
taken into consideration." 

[The Vice-Chairman (Shri Jagdish Prasad Mathur) 
in the Chair] 

SHRI BHUPESH GUPTA (West Bengal) : 
Sir, on a point of order. Sir, the Government 
should clarify one pouit. In the course of the 
deliberations of the Select Committee, when 
the discussions were on, suddenly there was a 
change m the Ministry. We were a little taken 
aback. It was Mr. Raghunatha Reddy who was 
the Minister in charge and who was piloting 
the Bill at that time in the Select Committee. 
Suddenly we saw a Cabinet change and Mr. 
Raghunatha Reddy was shifted from the 
Company Law Affairs to some other Ministry 
and Mr. Gokhale was brought in. I am not 
making any reflection on anybody or praising 
anybody for that mater; all I am saying is the 
continuity was broken. Sir. as you know very 
well, the Bill was originally initiated and 
piloted here by one Minister and that Minister 
in that capacity became a Member of the Select 
Committee, of course selected by the House as 
always happens in such cases. Then suddenly a 
change was made and 

there was a lot of speculation about that 
change. We came to know—I am not saying 
something; Mr. Gokhale, please do not 
misunderstand my position. 

SHRI H. R. GOKHALE:    No, I am 
not. 

SHRI BHUPESH GUPTA:   The deliberations    
of    the    Select    Committee somehow or 
other came to be known to some people in the 
business world and they did not like the 
deliberations to continue    along    those    
lines.      Somehow or other they   took it into 
their heads, that if a change was made it would 
be easier for them to resist some of the sug-
gestions    for    amendments    that    were 
being made with a view to radicalising the 
Companies Act.    Now, this should be 
clarified.   Generally it is   not   done. Why 
suddenly it was done?    When   a Minister is 
put in charge of a Bill, he is allowed to 
continue till the Bill is over, whether he is Mr. 
Gokhale or somebody else, but in this 
particular case a change was made.    At that 
time we came    to know   from  various  
sources—and   we have also our sources of 
information— that the big business lobby in 
Delhi became very active. They thought that 
the Companies (Amendment) Bill, which was 
under    consideration,    should    not    be 
allowed  to be  very drastically changed to the 
detriment of the interests of those business 
circles and they carried on    a lot of lobbying, 
including Members of Parliament. 

THE VICE-CHAIRMAN (SHRI JAGDISH 
PRASAD MATHUR). Your point is very 
clear. 

SHRI BHUPESH GUPTA: That should be 
clarified. Generally it is not done. 

SHRI NIREN GHOSH (West Bengal) : I 
want to submit... 


